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tended ttfiifc by one lhdnth from Feb- 
l’ustfy f!J7t to WWrch 1979 and March 
29*7# to Aftfit 1979. I h*d explained 
to them the background how the 
xtt&Vter had initially been raised and 
the st&s&gteefti settfng up of the Com- 
iftiAiion, «*d  also the alternatives open 
ti> Government Which have been men­
tioned above.

In the H8ht ot these discussion* 
and after considering the relevant 
issues Government have decided to 
follow the c6trr$e of action mentioned 
at (iii) above. Accordingly Govern­
ment halve accepted the resignation 
o f Justice Shn A K. Sarkar and have 
issued a notification winding up the 
Commission (rom  today. Government 
propose to take over all the records 
o f the Commission including the in­
vestigation reports so far completed 
by it and to forward these to the 
concerned Ministries/Departments to 
take further action according to law 
takilfef into account the preliminary 
■conclusions/findings arrived £t by the 
Commfision in its enquiries.

In conclusion t  would like to ic -  
iterate that Government’s policy to­
wards Larg* Houses has lreen fully 
•explailnM |n its Sta&iftent On Indus­
trial Polity whllh was laid: before
P^rtiamttrf on 23¥d DecCitfber 1977. 
Tn its Htffetifefng poKcy, Government 
will regulate the activities of the 
iLatfge Houses tb bring thefti in line 
With ifhe country’s socio-economic 
g6ais. It vHlt1 be the policy of Gov- 
erhfri&'nt toJ eftsute that no unit or 
biWiVfess gtoti^’ acqtoes dominant or 
monopolistic £osltioh in th£ market.

present industrial activities of the 
Large Houses will also be scrutinised 
so that unfair practices arising out of 
manufacturing inter-linkage* are also 
avoided. la  order to ensnare social 
accountability, the finaifcial institu­
tions whose support is vital for setting 
Tip and running of large scale enter­
prise*; will be expected to assume a 
more active role in overseeing the 
activities o f  units financed by them 
in  order to ensure that management

is increasing professionalised and con­
forms to national priorities.

I a*n stfre that Grovenrmeiif can 
count 6n the st$po tt frbrti all settljfos 
of the HouSe in the iihplemeritatfon 
of this policy.
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